
(Under sub regulation (1) of regulation 36A of the Insolvency and Bankruptcy 
Board of india (tnsolvency Resolution Process for Corporate Persons) Regulations, 2016) 

2 Address of the registered office 

4 

INVITATION FOR EXPRESSION OF INTEREST FOR 
DARODE JOG REALITIES PRIVATE LIMITED OPERATING IN REAL ESTATE 

INDUSTRY AT PUNE 

1 Name of the corporate debtor along with 
PAN & CIN/ LLP No. 

3 URL of website 

6 

8 

Details of place where majority of fixed 
assets are located 

RELEVANT PARTICULARS 

Quantity and value of main products/ 
services sold in last financial year 

7 Number of employees/ workmen 

FORM G 

5| Installed capacity of main products/ services Not Applicable, since it is in the business of 

Further detais incuding last available. 

years, lists of creditors are available at URL: 
Eligibility for resolution applicants under 
section 25(2(h) of the Code is available at 
URL: 

10| Last date for receipt of expression of interest 
11| Date of issue of provisional list of 

prospective resolution applicants 
12 Last date for submission of objections to 

provisional list 

13 Date of issue of final list of prospective 
resolution applicants 

plans to prospective resolution applicants 

Darode Jog Realities Private Limited 
PAN � AADCD4389F 

financial statements (with schedules) of two irp.darodejog@gmail.com 

Interest 

CIN - U70100PN2010PTC136198 

16 Process email id to submit Expression of 

1212, Darode-Jog House Apte Road, Deccan 
Gymkhana, Pune, Maharashtra, India, 411004 

Not Applicable 

Date: 04.07.2024 
Place: Mumbal 

Not Applicatble 

Building, Constructing and Developing Real 
Estate projects. 
As per Audited financials for the financial year 2022-23 
Quantity- NIA 
Value - Total revenue - INR 312.96 Lakhs 

NIL 
Can be sought by emailing us at 

Can be sought by emailing at 
irp.darodejog@gmai.com 

14| Date of issue of information memorandum, 01-08-2024 
evaluation matrix and request for resolution 

20-07-2024 
23-07-2024 

28-07-2024 

15 Last date for submission of resolution plans01-09-2024 

30-07-2024 

irp.darodejog@gmail.com 

Note: As per Secion 12 of IBC, the ClRP period can be extended one-time byy 90 days with the 
approval of the Committee of Creditors. The Committee of Creditors has approved the extension 
of CIRP by 90 days and the same has been filed before the Hon'ble NCLT. The above-mentioned 
timelines are subject to further extension/ amendment at the discretion of the CoC and/or 
approval of the NCLT. 

Sd/- Akansha Ashish Rathi 
Resolution Professional of Darode Jog Realities Private Limited 

IP Registration Number- IBBUIPA-002/1P-NO0332/2017-18/10938 
AFA Certificate Number- AA2/10938/02/031224/203073 

Registered Address and Email lD with IBBI: 
Office No B- 508, Mahaavir lcon Plot No 89, Sector 15, 

CBD Belapur, Navi Mumtbali, Maharashtra -400614 
rathiakansha83@gmail.com 
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